CRL.A. No.3/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

This appeal filed against judgment and order dated 09-
01-2014 passed by Shri. N.D. Sangma, Adhoc Judge, Fast
Track Court, Tura in Session Case No. 11/2010 convicting
the appellant/accused under Section 304 I.P.C and
sentencing the appellant/accused vide order dated 15-01-
2014 to undergo rigorous imprisonment for a period of 5(five)

years and to pay fine of Rs. 2000/- is admitted for hearing.

Call for the records.

List this case after 4(four) weeks on 17-08-2015.

JUDGE

S.Rynjah



CRL(MC). No.16/2015
in CRL.A. No. 3/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

This application will be considered after preparation of

paper book.

List this case on 17-08-2015.

JUDGE

S.Rynjah



CRP. No.3/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

Learned counsel appearing for the petitioner prays for
allowing to withdraw this revision petition.
Prayer is granted.

Revision petition is disposed of on withdrawal.

JUDGE

S.Rynjah



CRP. No.4/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
parties, list this case on Tuesday (28-07-2015) as a fixed item.
However, as ordered earlier, Mr. K. Paul, learned counsel
appearing for the petitioner shall produce a copy of the

written statement.

List this case on 28-07-2015.

JUDGE

S.Rynjah



MC[WP(C)]. No.136/2015
in WP(C) No. 88/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

Mr. S. Dey, learned counsel appearing for the writ
petitioner prays for 4(four) weeks’ time for filing objection to
the present misc. application.

Prayer is granted.

List this case on 17-08-2015.

JUDGE

S.Rynjah



MC[WP(C)] No. 137/2015
in WP(C). No.167/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

Heard Ms. A. Paul, learned counsel appearing for the

applicant.
Issue notice returnable 4(four) weeks.

Ms. A. Paul, learned counsel appearing for the appellant
strenuously contended that there is a blatant error in
preparing the result of the written test of the candidates for
the post of Assistant Professor in the Department of Khasi,
Shillong College inasmuch as the applicant who is a Ph.D
Degree holder in Folkloristic from NEHU and M.Phil in
Folklore from Guwahati University has not been awarded any
marks in the column i.e. “Weightage for M.Phil”. It is the
further submission of learned counsel for the applicant that
the applicant should be allowed to appear in the ensuing

interview for the said post.

Mr. A.H.Hazarika, learned counsel appearing for the
respondent No.1 contended that it is a matter to be decided by
the Expert Committee as well as the Managing Committee.
The College in question i.e. Shillong College is only an aided

college.

It is the submission of learned counsel appearing for
the parties that the proceeding of the Selection
Committee/Managing Committee regarding the appointment
of Assistant Professor in the said government aided college is

required to be approved by the State Government.

This Court can look into the orders passed by the State
respondents or authority of the State Government. It appears

that the concerned authority have not yet pass any final order



regarding this matter. In these circumstances, the final
selection of the candidates to the post of Assistant Professor
in the Department of Khasi, Shillong College shall be subject

to the result of the present writ petition.

However, liberty is granted to the respondents No. 2
and 3 for filing any application for modification or alteration of

this interim order.

List this case on 17-08-2015.

JUDGE

S.Rynjah



Review Pet. No0.19/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

Heard learned counsel appearing for the parties.
Admit this review petition for hearing.

In the meanwhile, respondents may file affidavit-in-

opposition to this review petition.

Petitioner may also file the rejoinder affidavit, if

necessary.

List this case for final hearing on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.42/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.59/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.60/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.61/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.62/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.64/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.65/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.70/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.74/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the

parties, list this case after 4(four) weeks.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.85/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by Mr. N.Mozika, learned CGC appearing
for the respondents, further 4(four) weeks’ time is granted for

filing affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.91/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

After hearing the submission of learned counsel for the
State respondents at good length, Mr. A.H.Hazarika, learned
counsel appearing for the petitioner wants to withdraw the
writ petition even without liberty. The petitioner is the master
of the writ petition, it is his prerogative to withdraw the writ
petition without seeking liberty to file fresh one. In such
circumstances, the prayer of the petitioner for allowing to

withdraw the writ petition is granted.

Writ petition is disposed of on withdrawal.

JUDGE

S.Rynjah



WP(C). No.92/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

After hearing the submission of learned counsel for the
State respondents at good length, Mr. A.H.Hazarika, learned
counsel appearing for the petitioner wants to withdraw the
writ petition even without liberty. The petitioner is the master
of the writ petition, it is his prerogative to withdraw the writ
petition without seeking liberty to file fresh one. In such
circumstances, the prayer of the petitioner for allowing to

withdraw the writ petition is granted.

Writ petition is disposed of on withdrawal.

JUDGE

S.Rynjah



WP(C). No.93/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

After hearing the submission of learned counsel for the
State respondents at good length, Mr. A.H.Hazarika, learned
counsel appearing for the petitioner wants to withdraw the
writ petition even without liberty. The petitioner is the master
of the writ petition, it is his prerogative to withdraw the writ
petition without seeking liberty to file fresh one. In such
circumstances, the prayer of the petitioner for allowing to

withdraw the writ petition is granted.

Writ petition is disposed of on withdrawal.

JUDGE

S.Rynjah



WP(C). No.97/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by Mr. S.Sen Gupta, learned counsel
appearing for the respondents, 8(eight) weeks’ time is granted

for filing affidavit-in-opposition.

Interim order passed earlier is made absolute or in

other words, interim order shall continue until further orders.

List this case on 21-09-2015.

JUDGE

S.Rynjah



WP(C). No.100/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.101/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.102/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.103/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.104/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.105/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.106/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.107/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.108/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.123/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
respondents, further 4(four) weeks’ time is granted for filing

affidavit-in-opposition.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.148/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the

petitioner, list this case on 20-08-2015.

JUDGE

S.Rynjah



WP(C). No.167/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

Heard Ms. A. Paul, learned counsel appearing for the
petitioner an also Mr. A.H.Hazarika, learned counsel

appearing for the respondent No.1.
Issue notice returnable 4(four) weeks.

Petitioner is to take steps for service of notice to

respondents No. 2 and 3 by registered post with AD.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.168/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

Heard Mr. A.H.Hazarika, learned counsel appearing for
the petitioner and also Mr. R. Deb Nath, learned CGC

appearing for all the respondents.
Issue notice returnable 4(four) weeks.

No formal notice need be issued as the respondents

have entered appearance through the learned CGC.

List this case on 17-08-2015.

JUDGE

S.Rynjah



WP(C). No.185/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the
petitioner, list this case after 6(six) weeks. In the meanwhile,
learned counsel appearing for the parties are directed to
produce the copy of Justice S. Mohan, Supreme Court Judge

report.

List this case on 07-09-2015.

JUDGE

S.Rynjah



WP(C). No.352/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

Respondents No. 1, 2 and 3 had filed the affidavit-in-
opposition.

Mr. H.L.Shangreiso, learned counsel appearing for the
respondents No. 4 and 5 prays for 2(two) weeks’ time for filing
affidavit-in-opposition.

Prayer is granted.

As prayed for by learned counsel appearing for the
petitioner, 2(two) weeks’ time is granted for filing rejoinder
affidavit to the affidavit-in-opposition filed by respondents No.
1, 2 and 3.

List this case on 03-08-2015.

JUDGE

S.Rynjah



WP(C). No.404/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

As prayed for by learned counsel appearing for the

petitioner, list this case on 20-08-2015.

JUDGE

S.Rynjah



WP(C). No.167/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

Heard Ms. A. Paul, learned counsel appearing for the
petitioner an also Mr. A.H.Hazarika, learned counsel

appearing for the respondent No.1.
Issue notice returnable 4(four) weeks.

Petitioner is to take steps for service of notice to

respondents No. 2 and 3 by registered post with AD.

List this case on 17-08-2015.

JUDGE

S.Rynjah



MC[WP(C)] No. 137/2015
in WP(C). No.167/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

20.07.2015

Heard Ms. A. Paul, learned counsel appearing for the

applicant.
Issue notice returnable 4(four) weeks.

Ms. A. Paul, learned counsel appearing for the appellant
strenuously contended that there is a blatant error in
preparing the result of the written test of the candidates for
the post of Assistant Professor in the Department of Khasi,
Shillong College inasmuch as the applicant who is a Ph.D
Degree holder in Folkloristic from NEHU and M.Phil in
Folklore from Guwahati University has not been awarded any
marks in the column i.e. “Weightage for M.Phil”. It is the
further submission of learned counsel for the applicant that
the applicant should be allowed to appear in the ensuing

interview for the said post.

Mr. A.H.Hazarika, learned counsel appearing for the
respondent No.1 contended that it is a matter to be decided by
the Expert Committee as well as the Managing Committee.
The College in question i.e. Shillong College is only an aided

college.

It is the submission of learned counsel appearing for
the parties that the proceeding of the Selection
Committee/Managing Committee regarding the appointment
of Assistant Professor in the said government aided college is

required to be approved by the State Government.

This Court can look into the orders passed by the State
respondents or authority of the State Government. It appears

that the concerned authority of the State Government has not



yet passed any final order regarding this matter. In these
circumstances, the final selection of the candidates to the
post of Assistant Professor in the Department of Khasi,
Shillong College shall be subject to the result of the present

writ petition.

However, liberty is granted to the respondents No. 2
and 3 for filing any application for modification or alteration of

this interim order.

List this case on 17-08-2015.

JUDGE

S.Rynjah



